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is a big valley. All over the valley* 
these archaeological remains are 
strewn.

Shri S. C. Samanta: May I know 
whether it is a fact that a committee 
consisting of the Irrigation department 
and the Education department has 
been formed to expedite the matter?

Dr. M, M. D ai: Not one com­
mittee, but three committees for three 
different purposes have been set up to 
expedite this work.
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«ft ito  qiTo WRT : 3ft f ^
#  f?rf(T?T TI^ ?rWTff % 5TtT ^  ^  
^  fsRTT 3TT T?r I, JHIT 3R TT51T
5 ^ -^  *rra>r ^  % «npn

STO TT^ % snt
^  # ft  t  T m  3HT 3TT̂  3̂ 1̂

r̂7;% w  ^  wrT̂ rt ^»ft i

«ft »n*nnT in «narw : j?? srm r fr
^<»U ^  STRTT̂  "TT «PT t  ^
f ¥ w  f̂ R̂ ’̂ Rrm f # iTiT ?ir f^wnr

m»ft t  ?

«ft «*to WRo »TOf : *rjiT% stT<<T ^

^  ? P R f I '  I

E m ployment of  G overnment
O f fic ia ls’ R elatives in F irm s

*897. Shri Gidwani: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government have issu­
ed orders, requiring all senior officers 
to seek Government’s permission be­
fore their sons and relatives secure 
employment with private firms; and

(b) if so, to which categories of 
Government Servants this order is 
applicable?

Hie Minister in die Ministry of 
Home Affairs (Sliri Datar): (a) Yes.

(b) The orders apply to all Qass I 
officers of the Central Government

Sliri Gidwani: What were the rea­
sons for issuing such an order? May 
I know whether the Government had 
enquired as to how many officers’ re­
lations were in the service of private 
firms?

Sliri Datar: Some instances came 
to the notice of the Government. Also 
there were some press reports. 
Therefore, by way of a precautionary 
measure. Government had issued this 
circular.

Sliri Gidwani: May I know whe­
ther any officers have sought such 
permission from the Government after 
the issue of the orders and if so, what 
is the number of such officers?

Shri Datar: The order has been 
issued only very recently. It was 
issued in January, 1956.

Shri Gidwani: Has the attention 
of the Government been drawn to a 
suggestion made by a reponsible sec­
tion of the press that the ambit of 
such a wholesome and essential mea­
sure should not be restricted to senior
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Government servants, but must be ex> 
tended to other men in higher places 
like Ministers, and if so. what is the 
attitude of the Government in the 
matter?

Shri Datar: That is an entirely 
different question. So far as the 
Ministers are concerned, they are 
always answerable to Parliament, and 
every action of theirs is scrutinised 
with great care by all the hon. Mem­
bers.

Shri Thanu Pillai: May I know 
the degree of relationship to which 
the rule will apply?

Shri Datar: The words that have 
been used in the circular are sons, 
daughters or dependents.

Shri R. P. Gaiig: May I know if 
the Government has prepared any 
list as to how many sons and daugh­
ters of high officials are employed in 
firms?

Shri Datar: I did not follow the 
hon. Member.

Mr. Speaker: He need not follow 
the hon. Member.

H istory of F reedom  M ovement

*898. Shri Keihavaiengar: Will
the Minister of Education be pleased
to state:

(a) whether the account of History 
of Freedom Movement Board has 
been finalised ;

(b) the total expenditure from the 
inception of the Board to the date of 
its dissolution;

(c) the total expenditure on T. A., 
office establishment and the collec­
tion of materials for writing the His­
tory ; and

(d) whether any amount has been 
advanced to the States for this pur­
pose?

The Parilamentafy Secretaiy to the 
Minister of Education (Dr. M. M. 
Das): (a) No. Sir.

(b) and (c). Rs. 3.93,749-4-3.
(d) No, Sir.

Shri Keshavaiengar: May I know 
the reasons way the Chairman of this 
Committee tendered his resignation?

Dr.-M. M. Das: The Chairman of 
this Committee, if the hon. Member 
means by the Committee the Board 
did not resign at all. Board was 
wound up when its term came to an 
end.

Shri Dablii: May 1 know when the 
history is likely to be completed?

Dr. M. M. Das: A  separate depart­
ment has been opened to deal with 
this matter in our archives, and this 
department thinks that by the end of 
the present calendar year they will be 
able to complete the collection of the 
material. Ilien the question of writ­
ing the history will be taken up.

Shri B. K. Das: Do I understand 
that this skeleton staff that is retain­
ed now is working under the National 
Archives that is the Director of Na­
tional Archives?

Dr. M. M. Das: Yes, Sir. 1 have 
said so.

I. A. S. Emergency RECRurrMENT

*900. Dr. Ram Snbhag Singh:
will the Minister of Home Afiilfs 
be pleased to state:

(a) whether plans have been fina­
lised for another emergency recruit­
ment to the Indian Administrative 
Service;

(b) if so, the approximate number 
of officers likely to be recruited ; and

(c) the basis on which such recruit­
ment will be made?

The Minister in the Ministry of 
Home ACain (Shri Datar): (a) to
(c). The matter is under active con­
sideration and a decision is likely to 
be announced shortly.

Dr. Ram Subliag Singh: Previously 
I. A. S. personnel were recruited on 
an emergency basis. May I know 
whether the plans for recruiting them 
on an emergency basis also mclude 
any scheme to find out thdr suitabi­
lity in the service later on?




